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ACT No. XXVI OF I938

[PASSED BY THE INDIAN, LEGISLATURE. ]

(Received the assent of the Governor General on the 1st
December, 1938.) .

An Act to regulate' the admission of children to certain
industrial employments.

' \ HEREAS it is expedieht to regulate the admission
of children to certain industrial employments ;
It is hereby enacted as follows +—

1. (Z) This Act may be called the Employment of Short title
-Children Act, 1938. 5’ o

(2) It extends to the whole of British Indla,

E( a.)j 2. In this Ac eompetent authority , in respect Definttion.
of a major port, as defined in the Indian Ports Act,

XV of 1608. - 1908, and in respect of a federal railway, as defined in

| “1Xof 1800, . the Indian Railways Act, 1890, means the Central

X Government, and in any other case means the Pro-

vineial Government A

' /'//' 3. (I) No “child who has not completed his fifteenth pronition of

year shall be employed or permitted to work in any Zpicyment of
. oceupation connected with the transport of passengers, Sohain occu-

goods or mails by railway.
- (2) No child who has. not completed his fifteenth

year shall be employed or permitted to work in any ' - 1:
occupation involving the handling of goods within the (o 1; y o

limits of any port to which for the time being any of ?we nofiee
0£1208, the prov1s10ns of the Indian Ports Act, 1908, are &pph M"“"‘Z"L .
Seclcon 373]

- 4, Whoever employs any child or permits any Pen&lty
child to work 1in contravention of the provisions of -
section 3[shall be punishable with fine which may
extend to five hundred rupees. :

5. (1) No prosecution under this Act shall be insti- Prosedure
tuted except by or with the previous sanction of an f)eé‘gxt;(eneg o

inspector appointed nhder section 6. ~
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(8) No Court inferior to that of a Presidency Magis- -
trate or a Magistrate of the first class shall try any
offence under this Act.’

6. The competent authority may appoint persons
to be inspectors for the purpose of securing compliance
with the provisions of this Act, and -any inspector so
appointed shall be deemed to be a public servant
within the meaning of the Indian Penal Code.

7. (I) The competent authority may by notifica-
tion in the official Gazette and subject to the condition
of previous publication make rules for carrying into

- effect the provisions of this Act.

(2) In particulalv'l and without prejudice to the
" generality of the foregoing power, such rules may—-

- (@) regulate the proeedure of inspectors appointed

under section 6, and

' (b) make provision for the gré,nt of certiﬁcates

.ment or seekmg employment Eahe autho-
"-’[ rities’] which may issue such' certificates,
the form of such certificate, the charges
which may be made therefor, and the

manner in which such certificates may be

- issued :
Provided that no cherge shall be made for the

issue of any such certificate if the appli-

cation is accompanied by evidence of age
deemed satisfactory by the authority
- concerned.

"Amendment of 8. Sub-section (14) of section 6 of the Indian

- gection 6,

Act XV of

Ports Act, 1908, and the words, brackets, figure and xy of 1908,

letter “ and sub-section (14)” in sub-section (2) of the

XLV of 1£60,

said section-shall be omitted.
. Py

/Z»Z/.S'  of det 15 o,eazzﬁ Gu»« Ho:aq)

L/‘;}/I§~2o i MOOO




